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12.22 hrs.

STATEMENT RE. TAXATION LAWS

(AMENDMENT AND MISCELLANE-

OUs PROVISIONS) ORDINANCE
1065

The Minister of Plaoning (Shri
B. R. Bhagat): Sir. | beg to lay on
the Table an explanatory statement
piving reasons for immediate legisla-
tion Ly the Taxation Laws (Amend-
ment and Miscellaneous Provisions)
Ordinance. 1985. as required uvnder
Rule 71(1) of the Rules of Procedure
and Conduct of Business in Lgk Sabha,
| Placed in Library. Sep No. LT-4984/
€5).

12.22} hrs.
PRESS COUNCIL BILL—-—contd.

Mr. Speaker: The House will tuke
up further conslderation of the fol-
lowing motion moved by Shri C. R.
Pattabhi Raman on the 23rd Septem-
ber, 1965. namely:—

“That the Bill to establish a
Press Councll for the purpose of
prescrving  the freedom of the
Press and of maintaining and im-
proving the standards of new-
spapers in India, as passed by
Rajya Sabha. be taken Into consl-
deration.”

Shril Surendranath
(Kendrapara):
mains for this?

Mr. Speaker: Time aliotted for
general discussion was 5 hours of
which 3 hours and 25 minutes have
been taken and 1| hour and 35 ininutes
remain.

Shri Hari Vishau Kamath (Hosh-
angabad): How much for clause-by-
clause discussion?

Mr. Speaker: Two hours.

Dr. L. M. Bimghvi (Jodhpur): 8ir, I
had written to you to ralse a ques-
tion of the constitutionality and the
competence of Parliament . . . . .

Mr. Speaker: | bhave pet it. He
might ralss i

Dwivedy
How many time re-

KARTIKA 12, 1887 (SAKA) Press Council Blil

Dr. L. M. Singhvl: The Press Coun-

cil Bill which is before us embodies in-

it 8 provision casting some statutory
obligation . P

Shri D. C. Sharma (Gurdaspur): Sir,
1 welcome the Press Council Bill

Shri U. M. Trivedi (Mundsaur)
is still slerping.

He

Dr. L. M. Singhvl: The [Iress
Council Bill before us embodies a
provision casting certain statutory
dutles and obligations on the Chief
Justice of Indla to make certain nomi-
nations and appointments to the Press
Council. The office of the Chief
Justice of India is a constitutional
office. Its functions are defined Ly
the Constitution itself. On this high
judicial office it Is nelther appropriate
nor is It consistent with the Consti-
tutlon of India to cast any additional
statutory extraneous nbligations of a
non-judicial character. Also,  the
question arises as to whether the con-
sent of the Chief Justice, which may
have been obtained in the present
case, would be binding on the succes-
sor Chief Justice to make such nomi-
nations or appuintments.

Mr. Speaker: We might just have
this discussed in a brief manner.

Pr. L. M. Singhvi: I am conclud-
ing. '

Mr. Speaker: 1 want to discuss it
with him. He has said that it is not
appropriate and. secondly. that It is
against the spirit of the Constitution,
These are the two ohjections.

Shrl Warior (Trichur): The succes-
sor comes in.
Mr. Speaker: | appreciate that

point: If the successor does not ugree
to it, what Is going to happen.

So far as the question whether it is
appropriate or not is concerned. it has
to be decided by the Chief Justice
himself. There was a mention made of
the presiding officers also and I re-
fused to be sssoclated with It; T did:



